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CDHRAL ADMINISTRATIVE TRIBUNAL 

PR H~C I P(-iL BENCH 

OA 3080/2003 

Nel.•.' Delhi this the 19th day of December, 2002 

Hon'ble Shri Bharat Bhushan, Member(J) 

Smt.Ka.mla W/o Late Shri Vijay Pal 
R/o Jhugi of Shri Vijender 3/o Shri Sis Ram. 
Bus Start d, t~ea. r Wa. te r T a.n I'\. 
Da.ya.lpur. Saha.da.ra .• D•?lhi. 

(By Advoca.te Sh!'i S.P. Cha.dha.) 

1. Union of India. 
Throuqh the Secre_ta.ry. 
M/o Ra.ilt.•Jays. 

VERSUS 

F~a.ili.•.'a.}' Bha.t.•Ja.n. Nei.•J Delhi. 

2. The General Manager. 
Northern Railway. Baroda House. 
Net.•.' Delhi. 

3. Sr .Divisic•na.l Ra.ih.ta.y ·t·ia.na.qer. 
Delhi Division Northern Railway 
Near New Delhi Rly_ Station 
t~e'·"·' Delhi _ 

4. The Permanent Way Inspector. 
No1·thern Ra.i lv .. ta.y. Ra.i lt.•.'a.y S!':a.ti.or' . 
t··ieeru·t _ 

0 R D E R (ORAL) 

Hon'ble Shri Bharat Bhushan, Member (J) 

__ A pp 1 i ca.n t 

_ _ Resr>ondent:s 

2. Applicant is widow 6f late Shri Vijay Pal who was 

sta.ted to be a. Ga.ngma.n in Ga.tE::· No_ e under PWI t1eerut (NR) _ 

He haJ died in harness on 17.7.1994 leavinq behind a. widow 

and 3 dependent children. Applicant claims family pension 

a.nd other pensiona.1·y benefi-ts ,,.Jit:h effect from the da.te of 

his husha.nd • s .lea.th t.•.ti th inte!·es·t _ 
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3. Seve1·a.l rep1·esenta.tions axe stated to ha.ve been mad<:.• 

but the ,. espon dents ha.ve not responded to. 

Representations annexed with the OA are 13.11.1994, 

4.1.1996 and the last being dated 31.7.2003. 

4. This being so, in my view that the OA can be disposed 

of at this stage by directing the respondents to dispose 

of the representations of the applicant by passing a 

reasoned and.speaking order within a period of two months 

from ·the da.te of receipt of a. copy of this o!·der. The 

present OA shall also form part of the representation. 

5. Let a copy of this order along with the copy of ~he OA 

be sent to the respondents. 
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BHARAT BHUSHAN ) 
MEMBER (J) 
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